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~ Petitioner

__ Advocate for the Petitioner(s)

Versus

Respondent

Advocate for the Responaciu(s)

CORAM :
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The Hon’ble Mr.

The Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Jﬁdgement? No
2. To be referred to the Reporter or not? avad
3. Whether their Lordships wish to see the fair ccpy of the Judgement? il

4. Whether it needs-to be circulated to other Benches of the Tribunal? 7~
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e per IVth Pay Commission recommendations, the scale of

AT HYDERABRAD

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

0.A.NO. 381 of 1989 : Date of Order: 17/1/1990

Between:
L.Nageswar Rao ‘ ..Bpplicant -
and

The Secretary} Home Department

New Delhi and others - « s RESDONAENtS
Mr.J,.,V.Lakshmana Rao . ..For Applicant
Mr.E.Madan Mohan Rao, . .- . ..Add1.CG3C for the

. v 7. "Respondents
CORAM:

HON'BLE SHRI B.N.JAYASIMHA: VICE CHAIRMAW

{(Judgment delivered by Shri B.N.Jayasimha, Vice Chairman)
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]
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1. This is an application from an Operator - UDE
System,lworking_in thé'offibe of the Census Operations
dyderahad, He has filed this application seeking a
direction to the respondents to graht nim &he pay scale
of Rs.1350 to 2200 on par with operators working in

Railways.

2. The applicant states that he was appointed
as Operator of DBE System, Office of the Deputy Director,

Census Cperations, Hyderabad, with-effect from 5-6-82,

pay recommended and fixed for operators working in DDE

systems is Rs.1200-2040, He contends that for similar

N
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posts aof Dpa;ators working in DDE System in Railuay,
Scale of pay of Rs,1350-2200 was granted., Both the
Junior and Senior Punch Operators in the Railways uere
given 2 unified revised scale of pay of Rs,1350to 2200
s compare to Rs.?ZﬁD—ZﬁﬂD fixed for operataré working
in DDE Machines in Bensﬁs.Department. The épplicant
Purther states that the minimum qualification prescribed
for recruitment—of Operators in BDE System in Census
Department is "Graduate' and the same qualification is
prescribed in the Railuway alen, The nature of job per-
formed by Opergters warking in CensUé‘Grganisation =nd
Railway is similar ahd identical. The total number of
uork hourg are 40 in Census ﬁrganisatian,'uheféf%t-isit
~only less than 39 in Railuays. There is, therefore, no
justification to Pix- a-lover scale of pay of Rs.1200-2040
to Uperatbrs.uufkiﬁg in ﬁDE-System of Census {perations
when operators working in Railuasy are granted higher pay

scale .of Rs,1350-2200. ﬂggrieued'by the said descrimina-

=

tion, the zapnlicant submitted s representation dated
30-12-28 to the Secrétany, Ministry of Homé ﬁﬁféirs,
Government of;lndia, Mew Delhi, This was followsd by
reminders issued on 17-2-1969 and 28-3-1939, but no

reply has been received from:/respondents. Hence, the

applicant has filed this application.

3. I havs heard the learned counsel for the
2pplicant Shri Lakshmzna Rag and Shri E.Medan Mohan Rao,

Standing Counsel for the department.

4, - 8hri Madan Mohan Rao, on the hasis of thz Para
wise remarks given to him by the respondents states that

the Ministry of Finance, Department of Expenditure in their
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O.MNOLF,7(1)/IC/86(84) dated 11-9-1989 has informed
that the Government of India has decided to introduce

the revised pay structure for electronic data processing

'posts as per the recommendations of the Committees

constituted by the Department of Electronics and
suggeséed.reéised pay scales of Data Entfy Operators

of different grades.\ fhe Ministry of Finance also
advised all the Ministries'to review the existjng
designations, pay scéles and recruitment qualifications
etc.,, and to revise the pay scale of existing post
undwrxef (Data Processing post) under_tﬁeir administrative
control. As per the instructioﬁé, the revised pay scales
will be opérative from the date of issue of notification
by the concerned Ministry/bepartment; He further states
that in pursuance-to the instructions given by the
Ministry of Fiﬁance, the pay scales of DDE posts under
this ?rganisation have to be reviewed by the Ministry

of Home Affairs in consultaﬁion with the Financial Adviser
of the Home Ministry and the revised pay scales of the

Operators in this organisation'will be made applicable from

the date of issue of necessary order by the ministry.

The department bherefore has to wait till the orders are

issued by the Ministry of Home Affairs ingroducing the

revised pay scales for DDE Unit posts in this organisations

P

5. It is.clear f}om the faqts mentioned above and
also from éhe Ministrylof Finance, Department of Expenditure
o.M.ﬁo.F.7(i)/Ic/s6(44), dated 11-9-1989, that for the
Data Entry Operators, Grade-R, the scale of 135%50-2200 has
te be given. All that is stated is that the department has
is waiting for the orders to be issued by the Ministry

of Home Affairs. The applicant's apprehension is that
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the delzy in issuing the order uiil result in monaetory
loss to him. In the circumstances, I direst the
respondent no.1 to examine the case inm the light of
the Ministry of Finance's O dated 11-9-89 and issue
orders within a perind of two months from the date of

receipt of this order.

6. in the result, the application is disposed of

with the gbove direction. Ho order as tn costs,

’ﬁw%w

(B,W.JAYASIMHA)
Yice Chairman

Nated: 17th day nof Janusry, 1990.

(Dictated in open court) '
: . 7Lﬁ,—;c~duzvjrq//~

pPUTY REGISTRA&(‘)\Q\‘O'
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TO: -

1. The Secretary, Ministry of Home Affairs,
Government of India, Nauw Dslhi,

2. Thes Repistrar General Census; 2-4,Mansingh Road,
- New Delhi.

3, The Deputy Difector, Census Uperatlans,
Hyderguda, Hyderabad. '

4, 9ne copy to Mr.J.V.Lakshmana Rao, Advocate,
Flat No.,301, 3rd Floor, BalaJL Touars, New Bakaramg,
Hydarabad-500 380.

Sf Mr.E.Madan Mohan Rao,Addl,CGSC,CAT.,Hyderabad.
6. Dna spars copy.



Disposed of with directaon.
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